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(TO BE PUBLISHID IN PART-IV OF DELHI GAZETTE)
GOVERNMENT OF NATIONAL CAPITAL TERRITORY OF DELHi
(DEPARTMENT OF URBAN DEVELOPMENT)

Dated the OG- 2017

Notification

No. F.4(3)/RR/LB/2017/AC0D ~ARDR .- In exercise of the powers
conferred by section 98, read with sub-section (2) of section 480 of the Delhi
Municipal Corporation Act, 1957 (66 of 1957) read with Government of India, Ministry
of Home Affairs, Notification Number S.0. 3159 dated the 19" October, 1966, and
after consultation with Union Public Service Commission and in supersession of
recruitment regulations relating to the post of Chief Public Health Inspector
notified vide No. F.No. 9/44/83-LSG dated the 7™ April, 1983 except as respects
things done or omitted to be done before such supersession, the Lt. Governor of the
National Capital Territory of Delhi is pleased to make the following recruitment
regulations for regulating the method of recruitment to the post of Chief Public
Health Inspector in North, South and East Delhi Municipal Corporations, namely:-

1. Short title and commencement.—(1) These Regulations may be called
The Chief Public Health Inspector Recruitment Regulations, 2017.

(2)  They shall come into force on the date of their publication in the Delhi
Gazette.

2. Number of posts, classification and pay level in the Pay matrix. -
The number of the said post, their classification and pay level in the Pay matrix

attached thereto shail be as specified in columns (2) to (4) of the Schedule
annexed to these regulations.

3. Method of recruitment, age-limit, qualifications etc. - The method of
recruitment, age limit, qualifications and other matters relating to the said
posts, shall be as specified in columns (5) to (13) of the said Schedule.

4, Disqualification. - No person, -

(a) Who has entered into or contracted a marriage with a person having
a spouse living; or

(b) Who, having a spouse living, has entered into or contracted marriage
with any person:

shall be eligible of appointment to the said post:




Provided that Government, may, if satisfied that such marriage is
permissible under the personal law applicable to such person and the other
party to the marriage and that there are other grounds for so doing, exempt
any person from the operation of this regulations. ‘

5. Power to relax. - Where the Government of the National Capital
Territory of Delhi is of the opinion that it is necessary or expedient so to do, it
may, by order, for reasons to be recorded in writing and in consultation with
Union Public Service Commission, relax any of the provisions of these
regulations with respect to any class or category of persons or posts.

B. Saving. — Nothing in these regulations shall affect reservations,
relaxation of age limit and other concessions required to be provided for
candidates of Scheduled Castes, Scheduled Tribes, ex-Servicemen and other

special categories of persons, in accordance with the orders issued by the
Government of India from time to time, in this regard.




SCHEDULE
Name Number of Classific Pay Level Whether Age limit | Educational Whether age Period of Method of | In case of recruitment By If a Departmental Circumstances
of post. ation. in the Pay Selectio for direct | and other age and probation, recruitment promotion/ deputation/ absorption grades Promation in which
post. Matrix. n post or recruits. qualificat educational if any. whether by direct from which promotion/ deputation/ absorption Committes exists Union Public
non- ions qualifications recruitment or by to be made. what isils Service
selection required prescribed for promotion  or by composition. Commission
posL. for direct recruits deputation/ 0 be
direct will apply in the case of absorption  and consulted in
fecruits, premolees. percentage of the making
vacancies  to be recruitment.
filled by various
methods.

a @) 3} @ (3) ¢6) (7) 3 9 (19) an (12 {13)
Chief 54(2017) Category- | Level-6 Selection. | Not Next appiicabie. Not applicable. Mot By promation Promotion : Category ‘B’ Consultation
Public B in the Pay applicable Applicable. failing which by with the Union
Health *Subject 1o Matrix. . deputation Public Health Inspectors in Level - 6 i the Departmental Public Service
fnspect | variation {Pre revised including  short- Pay matrix based upon their seniority and Promotion Commission
or. - | dependenton PayBand 2 term contract. fitness as per the applicable Department of Committee : NECEsSary.

worklad. {Rs.9300- Personnel & Training Guidelines on the
{North DMC - 2 34800) ptus subject, shall be considered for promotion to {. Additional Commi-
South DMC - 2 Grade Pay the present post. ssioner (Health)-
East DMC - 1. Rs. 42001-). Chairmen

Note: Where juniors who have comipleted 2. Municipal Health

(B) Possessing  the

their qualifyings eligibitity service are being
considered for promotion, their seniors
would also be considered provided they are
not short of the requisite qualifying /
eligibility service or two years, whichever is
less, and have successtully completed their
probation period for premotion to the next
higher grade, along with their juniors who
have already completed such qualifying/
eligibility service.

Deputation {incleding short term contract).

Officers  Under  the Central or  State
Governments or  Union Territories or Public
Sector Undertakings or Recognized Research
Institutions  or  Uriversiies  or Semi
Government or statutory or  Auionomous
Qrganization;

(A) (Dholding analogaus Post on Regular Basis in

the Parent Cadre/Departinent, or

(ilywith six years service in the grade
rendered alter  Appointment  thereto  on
Regular Basis in posts in Level-5 in the pay
matrix  or equivalent in  the parent
cadre/department; and

following  Educational

Officer - Member

3. Director Persannel
- Member

4. Additional Deputy
Commissioner (Health)
- Member




Qualification and experience.

(i}Bachelor’s Degree from a Recognized
University.

(I)Sanitary [nspectors  Diploma from a
recagnized Institute.

([INTwo years expericnce in the relevant
field.

Note | : The departmentat officer in the feeder
categary who are in the direct line of promotion
wili not be eligible for consideration for
appointment  on  deputation/ absorption.
Similacty, deputationists shall not be eligible for
consideration for appointment by promotion.

Mote 2 ; Period of deputation {including short term
contact) including peried of deputation (inctuding
short term contact) in another ex-cadre past held
immediately preceding this appointment in the
same of some other organization/ department of|
the central Government shall  ordinarily not to
exceed three years. The maximum age limit for
appointment by deputation {including shorl erm
contact) shall not be exceeding fifty six years as
on the ciesing date of receipt of applications.

No.FAQ)RR/LEA01Y A GO0 -A 605K Defhi dated the \A-Ofer 2007,

Copy forwarded to the:-

Bl —

=R

The Pringipal Sccretary to the L1 Governor, Delhi.

The Principal Secretary to the Chief Minister, Govt. of NCT of Dethi.

The Secretary to the Minister of Secretary UD/Local Bodies, Govt. of NCT af Delhi.

I'he Principal Secretary (L.J&L A). Govt of NCT ol Delhi.

Crirector { Local Bodies), Govt. of NCT of Delhi.

Municipal Commissioners, Narth, south and East Delhi Municipal Corporations.

The Dy. Secretary (GAD), Co-ordination Branciy in dupliggte, for the publication in Delhi Garcte. Part-LV Extraordinary ol teday’s date.
Programmer UD to upload in Local Bodies Encm:o./\m

Guard File.

By order and in the name of the

Lt. Governor of the National Capital Tervitory

of Delhi,

F-l
n Chopra)
Deputy Divectpr of Local Bodics
Government of NCT of Delhi

Pawan Chapra)
Deputy Directorfof Local Bodies
Govt, of NCT of Delhi




